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Invites proposals to collaborate for  

Organizing conferences, seminars and workshops on issues 
relating to Human Rights during 2025-26 

 
The National Human Rights Commission (NHRC) has been constituted in 

accordance with the provisions of Protection of Human Rights Act, 1993. 
Section 12 of the Act lays down the functions to be performed by the 

Commission. As per Section 12 (h) of the Act, the Commission is 
mandated to 'spread human rights literacy among various sections of 

society and promote awareness of the safeguards available for the 
protection of these rights through publications, the media, seminars and 

other available means'.  In the pursuance to this mandate the 
Commission invites proposals from reputed institutions, universities, 

national law schools, civil society organizations, autonomous bodies, etc. 
for organizing international & national conferences, seminars and 

workshops to protect and promote human rights.  
 

The topic of the conference/ seminar/ workshop should be relevant to 
human rights as mentioned under clause 3 of the attached guidelines, and 

submitted in the prescribed format along with the relevant documents as 
mentioned in the guidelines. 

 
1.   Thrust Areas /  Themes of the conferences, seminars and 

workshops:  
 

The institutions as mentioned in the clause 3 of the attached guidelines, 
may submit their proposals on the thematic subjects as mentioned in 

Annex IV of the attached guidelines.  
 

2. Eligibility criteria (refer clause 3 of attached guidelines): 
 

i.) Universities, Institutions, Law Schools; (covered under section 2 (f) 
and 12 (B) of the UGC Act 1956); 

 
ii.) Autonomous bodies and research organizations; 

 






























